
Contempt Case under Section 10 to 12 of Contempt of Courts Act, 1971 to
punish the Respondent herein for wilful dis-obedience of the orders of this court
dated 15-12-2d21 passed in W.A.No.674 of 2019 vide common orders in

W.A.No.713 of 2019.
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IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

TUESDAY, THE FOURTEENTH DAY OF JULY
TWO THOUSAND AND TWENTY SIX

PRESENT

THE HONOURABLE THE CHIEF JUSTICE APARESH KUMAR SINGH
AND

THE HONOURABLE SRI JUSTICE N.TUKARAMJI

CC.Nos.369 370 371 372 AND 373 0F 2022

CC NO: 369 OF 2022

Between:

1. Danusari Kavitha D/o.Narayana, Age 31 years, Occ Un-employee,
R/o.H.No.1-24, Ootai, Kothaguda Mandal, Warangal District.

2. Kondagorla Sanjeeava Rao, S/o. K.sammaiah, Age 31years, Occ Panchayat

Secreatary, Rio.H.No.14-33,Uppeduveerapuram, Venkatapuram Mandal,

Uppedu Veerapuram (M), Uppedu Veerapuram (Z), Khammam District,

Telangana.

...Petitioners
AND

Sri. Ronal Ross lAS, The Chairman, Telangana Residential Educational
lnstitutions Recruitment Board,4th Floor, DSS Bhavan, Opp to Chacha Nehru

Park, Masab Tank, Hyderabad

... Res pondent

CC NO: 370OF2022

Contempt Case under Section 10 lo 12 of Contem-pt. of Courts Act, 1971 to
punish the Relpondent herein for wilful dis-obedience of the orders of this court
'dated 15-12-2021 passed in W.A.No.680 of 20't9 vide common orders in

W.A.No.713 of 2019.



Contempt Case under Section 10 lo 12 of Contempt of Courts Act, 1971 to
punish the Respondent herein for wilful dis-obedience of the orders of this Court
dated 15-12-202'1 passed in W.A No 658 of 2019 vide common orders in
W.A.No.713 of 2019

Between

Merugu Nagarani, D/o.Merugu Dasaratham, Age.30 years, Occ.un-employee,
R/o.H.No 3-4-44, Hatk;rrpet. Sadasivapet. Sangareddy District, Telangana State.

...Petitioner
AND

Sri. Ronald Ross lA,S, '[he Charrman, Telangana Residential Educational
lnstitutions Recruitme'rt Br:ard,4th Floor, DSS Bhavan, Opp to Chacha Nehru
Park, Masab Tank, Hydera bad

... Respondent

CC NO: 371 OF 2022

Between:

Kondagorla Sanjeea'va Rao, S/o.K.sammaiah, Age-31years, Occ- Panchayat
Secreatary. R/o H. No.14-33. Uppeduveerapuram. Venkatapuram Mandal,
Uppedu Veerapurarn (lvl) Uppedu Veerapuram (Z), Khammam District,
Telangana.

...Petitioner/Respondent No.1
AND

Sri. Ronald Ross ASi, The Chairman, Telangana Residential Educational
lnstitutions Recruitment Board, 4th Floor, DSS Bhavan, Opp to Chacha Nehru
Park, Masab Tank. l-iyoerabad

... Respondent

CC NO: 372OF 2022

Contempt Case urnoe' Section 10 lo 12 of Contempt of Courts Act, 1971 to
punish the Respondent he'ein for wilful dis-obedience of the common orders of this
Court dated 15-12-2021 passed in W.A No 7l3 ol 2019

Between:

K Shalini D/o. K S.fialendar. Age, 3Oyears, Occ,Un_employee, R/o.H No g_235,
Plot No 66 Road No 14,. Near Ramalayam Temple ttew Gayatri Nagar,
Jillelaguda. Kharmarghat Hyderabad Distritt, Telangana State

... Petitioner



Contempt Case under Section 10 lo 12 of Contempt of Courts Act, 1971 to
punish the Respondent herein for wilful dis-obedience of the orders of this Court
daled 15-12-2021 passed in W.A.No.848 of 2019 vide common orders in
W.A.No.713 of 2019

AND

Sri. Ronald Ross IAS, The Chairman , Telangana Residential Educational
lnstitutions Recruitment Board, 4th Floor, DSS Bhavan, ppp to Chacha Nehru
Park, Masab Tank, Hyderabad

... Respondent

CC NO: 373 OF 2022

Between:

Lingari Srilatha, D/o.Lingari Chandramouli, Age 31 years,Occ. Un-
employee,R/o. 1-1-321491 , Sai Ram Nagar, Kapra, EClL,Kapra Mandal, Ranga
Reddy District , Telangana State.

...Petitioner /Respondent No.1
AND

Sri. Ronald Ross lAS, The Chairman , Telangana Residential Educational
lnstitutions Recruitment Board,4th Floor, DSS Bhavan, Opp to Chacha Nehru
Park, Masab Tank, Hyderabad

... RespondenUAppellant

Counsel for the Petitioners in all Contempt Cases : Mrs. Uma Devi Nama

Counsel for the Respondent in all Contempt Cases : Sri S Rahul Reddy,
Special GP attached to the office of the Additional Advocate General

The Court made the following: COMMON ORDER



I\ THE III(;H COURT FOR TTII] STATE OF TELANGANA
A1'HYDER{BAD

]-HE HON'BL[ I'HIi CHIEF .ILSTICE SRI APARIISH KUMAR SINGH
AND

TTIT, Ho\'BI-T- SRI JTJSTICE N. TUKARAM.II

CoNTEMPT CASE Nos.369 370 371 372 and 373 of 2022

DATED :11.07.2026

Betrveen:

CC \o.369 of 2022

Dan usari Kayitha and anothcr

Sri Ronakl Ross, IAS

CC No.J70 of 2 022

Merugu Nagara ni

Sri Ronald lLoss, IAS

CC,\.'o.371 o t 2022

Kondagorln Sanjeear a ltao

Sri Ilonald Ross. IAS

CC \o.Jll of 2 022

K. Shalini

Sri Ronakl Ross, IAS

CC No.J?J of 2022

Linga ri Srilatha

AND

AND
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... Petitioners

.. . Respondent

... Petitioner

... Respondent

... Petitioner

... Respondenl

... Petitioner

... Respondent

... Petitioner

Sri Ronakl Ross, I AS
AND

... Responden t
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outcome of the Special

SECTION OFFICER

Mrs' uma Devi Nama' Ieamed counsel appears for the petitioners.
Mr' s Rahur Reddy' reamed Speciar Government preader attached to theOffice of the leamed Additional Advocare General

State. 
r.Jerrtrral appears for the respondent

Leamed counsel for the petitioners submits that the respondent hadcomplied with the direction of this Courr pending

Leave Petition (Civil) Diary No.25233 of 2023.

3. Learned Counsel tbr the respondent State submits that vide order
dated 31'07 2023 in Special Leave peririon (civil) Diary No.25233 0f 2023,
the Hon'ble supreme court has stayed furtherp.oceedings in c.c. No.37l o1.

2022 unt1l fufther orders. Therefole, these Contempt Cases may be
disposed of.

4 ' In view of the submissions made by the reamed counsel for the

petitioners and the respondent State, these Contempt Cases are disposed of.

o=?,.j#v"s+iAR

To,

'1. Sri. Ronal Ross lAS. The Chairman, Telangana Residential Educationallnstitutions Recruitment aorro, ath rioo;. ;;;'t;;r"., opp to Chacha NehruPark, Masab Tank, Hyderabad
2. One CC to Mrs. Uma Devi Nama, Advocate [OpUC]3. One CC to Sri S Rahut Reddy, Speciat cp [OPUCJ4. Two CCs to the Advocate General, nigh iourt for tne Stat" of Telangana atHyderabad (OUT)

5. Two CD Copies

ADI(KA



HIGH COURT

DATED: 14t0712026

COMMON ORDER

CC.Nos.369,370. 371,372AND 373 OF 2022

DISPOSING OF ALL THE CONTEMPT CASES
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